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Judgement

Ravindra Maithani, ]

1. Applicant Dikshant Saini is in judicial custody in FIR No.103 of 2023, under
Sections 457, 380, 398, 399, 400, 402, 427 and 511 IPC, Police Station Kankhal,
District Haridwar. He has sought his release on bail.

2. Heard learned counsel for the applicant and perused the record.

3. According to the FIR, on 26.03.2023, police arrested the applicant and the co-
accused, when they were attempting to loot one ATM. One of the co-accused was
outside the ATM. The applicant was inside the ATM. One country made pistol
along with cartridges was also recovered from the applicant.

4. Learned counsel for the applicant would submit that applicant is innocent;
there is no CCTV footage; there is no independent witness.

5. Learned State Counsel would submit that it is a very serious offence. Applicant
had gone to loot an ATM. He was arrested red handed. The applicant was inside
the ATM, which was much damaged. There are CCTV footages also in which the
applicant and other co-accused are seen having masked their faces.
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6. It is a very serious offence. Looting an ATM collectively is the allegation
against the applicant. He was arrested red handed from the ATM itself, which was
in much destroyed condition.

7. Having considered, this Court is of the view that it is not a case fit for bail.
Accordingly, the bail application deserves to be rejected.

8. The bail application is rejected.
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